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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 P SHIV SHANKAR): (a) Yes,
3ir. The Inspection of the books of
accounts and other records of the
company hasg been carried out under
section 209A of .the Companies Act,
1956.

(b) and (c). The Inspection Re-
port has brought out some irregulari-
ties ang contraventions of the provi-
siong of the Companies Act, The Re-
port is being processed and necesesary
action as warranted will be taken.

Investigationy against M/S. Insev Auto
Limsited, Calcutta

54, SHRI SAMAR MUKHERJEE:
Will the Minigter of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have inves-
tigateq any violation of the provisions
_of Companies Act by M/s,.Insov Auto
Ltd., Calcutta;

(b) if so, the details; and
(¢) action taken by Government
thereon?

THE MINISTER OF'LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P SHIV SHANKAR): (a)
and (b). An inspection conducted in-
to the affairs of the company under
section 209A and a subsequent in-
vestigation made under section 237(b)
of the Act have brought out the con-
traventions of sections 76(5), 81,
314, 292, 295 and section 209 of the
Companies Act.

(¢) Prosecutions have been launch-
.ed by Registrar of Companies, West
Bengal for the contraventions of pro-
visions of the Act referred to in part
(b) of the Question. Besides prosecu-
tion, the Company Law Board has
also taken the following action:—

(i) A copy of the investigation re-
port has been forwarded to
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the West Bengal Government
for taking necessary action
under ILP.C;

(ii) Registrar of Companies, Cal-
cutta has been instructed to
initiate necessary action for
winding up of the company
under section 433/439 of the
Act,

(iii) The contraventions of Capital
Issue (Control) Act were
brought to the notice of Con-
troller of Capital issues for
necessary action.

Representation from employees of Coal
Mimes Authority Limiteq

55. SHRI SAMAR MUKHERJEE:
Will the Minister of ENERGY AND
IRRIGATION & COAL be pleased to
state:

(a) whether Government have re-
ceived any representation from the
employees of Coal Mineg Authority
Limited, Calcutta in the month of No-
vember, 1979;

(b) if so, salient points of the re-
presentation; and

(c) the
ithereto?

reaction of overnment

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A, GHANI KHAN CHOUDHURI):
(a) Yes, Sir.

(b) The Coal Mines Authority Ltd.
Employees Union, in their represen-
tation, hag raised problems of non-
optee employees working under Coal
India Ltd. and its subsidiary com-
panies at Calcutta offices, The salient
features of their demands are as
under...

(i) Revision of pay scales for
staff and sub-staff;
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